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INTRODUCTION 
Y 

F— 

I, the Chairman of the Committee on Subordinate Legislation having 
been authorised by the Commuttee to present the réport on therr behalf present 
this Twenty Third Report to the House 

2 The Committee consisting of eight Members (including the Advocate 
General) was nominated by the Speaker, Haryana Vidhan Sabha under Rule 
243 of the Rules of Procedure and Conduct of Business in the Haryana Legis-’ 
lative Assembly on the 25th July, 1991 and was notified in the Official Gazette 
vide Notification No HVS-LA(Sub-Leg)-1/1991-92/45, dated the 26th July, 
1991 

3 Abrief record of the proceedings of each meeting of the Commuittee 
has been kept on record of the Haryana Vidhan Sabha Secretarat. 

4. The Commttee place 00 record therr appreciation for the valuable 
and willing assistance given by the Commissioner and Secretary to Govern- 
ment Haryana, Health Depariment and Departmental Officers. 

5. The Committee also place on record then high appreciation for 
whole hearted co-operation and assistance given by the Secretary, Officers 
and Staff of the Legislation Branch. 

CHANDIGARH : . MOHAMMAD ASLAM KHAN 

The 4th March, 1992. CHAIRMAN
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REPORT 

1. The Committee on Subordinate Legislation for the year 1991-92 
consisting of eight members, including the Chairman and the Advocate 
General was nominated by the Speaker, Haryana Vidhan Sabha under Rule 
243 of the Rules of Procedure and Conduct of Business in the Haryana 
Legislative Assembly on the 25th July, 1991 and was notified i1n the Official 
Gazette—Vide Notification No. HVS—LA(Sub-Leg)—1/1991-92/45, dated 
the 26th July, 1991. ' 

2. Shr1 Mohammad Aslam Khan was appointed as the Chairman of 
the Committee by the Speaker. 

3. The Committee held 31 sittings till the presentation of this Report. 
Before scrutinising the rules framed under section 24 of the Punjab Medical 
Registration Act, 1916, the Committee discussed 1ts scope and functions and 
the procedure for scrutinizing the Rules, Regulations, Order etc. Committee 
also orally examined the representatives of the Health Department of the State 
Government. 

SCOPE AND FUNCTIONS OF THE COMMITTEE 

The scope and functions of the Committee are set down पा rules 242, 
250 and 251 of the Rules of Procedure and Conduct of Business in the Haryana 
Legislative Assembly. Rule 242 enjoins upon फिट Commuttee ‘‘to scrutinise 
and report to the House whether powers to make regulations, rules, sub-rules, 
bye-laws, etc., conferred by the Constitution or delegated by legislature are 
being properly exercised within such delegation and comsider such other 
matters as may be referred toit by the Speaker”. Further rule 250 of 
the said Rules lays down that while examining any such set of rules, bye- 
laws, etc., the Committee shall, in particular consider :— 

(i) whether it is 1n accord with the general objects of the Con- 
stitution or the Act pursuant to which it is made ;.- 

(ii) whether it contains matters, which in the opinion of the Commit- 
tee should more properly be dealt within an Act of the 
Legislature ; 

(ii1) whether it contains imposition of any tax ; 

(iv) whether it directly or indirectly bars the jurisdiction of the courts ; 

(v) whether it gives retrospective effect to any of the provisions in 
respect of which the Constitution or the Act does not expressly 
give any such power ; 

(vi) whether it involves expenditure from the Consolidated Fund 
of the State or the Public Revenues ; 

(vii) whether it appears to make some unusual or unexpected use
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- of the powers conferred by the Constitution or the Act pursuant 

to which it is made ; 

(viii) whether there appears-to_have been unjustifiable delay in the 
publication or laying it before Legislature; and 

- (ix) whether for any reason its form or purport calls for any eluci- 
- dation. . 

Rules 251 lays down 88 follows— 

1. If the Committee 15 of ‘opinion that any order should be annulled 
wholly or फ part or should be amended in any respect, 1t shall 

_ Teport that opinion and the grounds thereof to the House. 

‘2. If the Commuttee 15 of opinion that any other matter relating 
to any order should be brought to the notice of the House, it may 
report that opinion and matter to the House. 

In short, the functions of the Committee are to see if the rules framed 
by the Executive are within the scope of the delegation made under the Act 
and do not  go beyond the scope of such delegation. If the Commitiee. 
finds that any rules 1s beyond the scope 0 the powers delegated under the 
Act by the Legislature, the Committee can recommend that the rule be 
suitably amended or omutted o 

There are certain rules which are required by the statute to be laid be- 
fore the Legislature -But, the Committee 15 competent to examine 811, the 
Rules, Regulations etc., framed by the Government under various Acts 
irrespective of the fact whether these have been laid on the Table of the 
House or not. 

The Committee 1s competent to send for persons, papers or records. 
if'such a.ourse isconsidered necessary for the discharge of its duties. In 
this connection attention 1s invited tornle 248 of the Rules of Procedure 
and Conduct of Business in the Haryana Legislative Assembly, which reads 
as under :— . 

“248. (1) The Committee on Su&bordinate Le'gls]ation shall have 
power to require the attendance of persons or the production of papers or 
records, if such a course 15 considered necessary for the discharge of its. 
duties : 

Provided that if any question arises whether the evidence of a person 
or the production of a document is relevant for the purposes of the Com- 
mittee, the question shall be referred to the Speaker, whose decision shall 
be final : 

Provided further that Government may decline to produce a document 
on the ground that iis disclosure would be prejudicial ‘to the ‘safety or in- 
terest of the State. ' 

\ 

(2) A witness ma-y be summoned byanorder signed bythe Secret- 
ary and shall produce such documents asare required for the use of 
Committee. " . 
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(3) Itshall 96 inthe discretion of the Committee to treat any evidence 
tendered before it as secret or confidential. 

4) No document submitted to the Committee shall be withdrawn or 
altered without the knowledge and approval of the Committee.” 

The Committee has framed the' working rules wherein the detailed 
procedure has been laid down. Generally the Committee from time to 
time select set of rules framed under the various Acts for पिला scrutiny 
and examine these atthe first instance attheir own level with फिट assist- 
ance of the Law Department and the Vidhan Sabha Secretariat . The Com~ * 
mittee then invites the Administrative Secretary concerned for oral ex- 
amination to explain the discrepancies found inthe vaiious rules/orders. 
After the rules/orders and the departmental representatives have been exam- . 
mned the Committee prepares the report and presents it to the House. 

Some of the Parliamentary conventions established in connection 
with the scrutiny of Rules, Regulations, Bye-laws etc., are given below :— 

1. The Committee would scrutimse only such rules as have already 
been framed and published 1n the Gazette and not the draft rules. 

2. The Committee should see that rules are framed under an Act as 
early aspossible after the enactment of the Act and in no case this period 
should exceed six months. If the Rules are not framed within six months, 
the Committee may ask the Department about the reasons for the delay in 
framing the rules . This 1s only by convention. 

3. Executive should ensure that no ru'le goes beyond the power dele- 
gated by legislature. If the rules go beyond the power delegated by legis- 
lature, the Committee may examine the same and report to the House. 

4. The Executive should be impressed upon that whenever rules 
are framed or amendments are made in the existing rules, these should 
be serially and centrally numbered and should indicate inthe margin of 
each rule the reference of the section under which the rules are framed. 

However, some of the broad principles established by the Commuittee 
for the guidance of the Executive are given below :— 

(0 As far as possible, guidelines criteria to be followed by the 
authority concerned for the exercise of discretionary power vested 
in it should be laid down 1n the rules 

(0 In cases where the authority concerned deviates from a norm 
it should be required.to record in writing the reasons for such 
deviation. 

(पी) Before any adverse action is taken against a party, it should be 
given a reasonable opportunity of being heard; and after a



4 4 X 
decision adversely affecting a party has been taken it should 
have the right of appeal or representation , 85 the case may be 

(iv) In order that the persons similarly placed are not treated 
differently, the powers of exemption/relaxation should be 
exerciseable in respect of categories or classes of persons, 
as contra distinguished from individuals 

(v) In cases where an authority concerned 18 vested with the 
power to suspend a license or supplies, pending institution 
of regular proceedings, a maximum time-limut for suspension 
should be laid down in the rules. 

(vi) The provisions of rules which may make a citizen liable to 
a penalty should be well-defined and not worded vaguely. 

(vi1) In case of secizures and searches, suitable safeguards like the 
presence of witness, preparation of inventories of seized goods 
and giving a copy thereof to the persons concerned should 
be provided, 

(viii) Incase of rules relating to disciplinary proceedings not only 
the punishing powers of the competent authority should be 
precisely defined but the procedure to be followed by the 
competent authority be also laid down in the rules 

(ix) Statutory rules should be amended by statutory rules only 
and not by executive orders. 

{x) The rules made in exercise of powers delegated under statute 
are precise and free from ambiguity instead of being cryptic, 
sketchy or skeleton or needmng further interpretation. It 
should be in simple language so that different people cannot 
put different interpretations. For example, expressions 10६९ 
unreasonably, large quantity’, ‘reasonable interval’ or ‘frequent 
intervals’ etc., should be avoided. 

GENERAL OBSERVATIONS/RECOMMENDATIONS OF THE 
COMMITTEE 

1. Delay in framing the Rules 

The Committee reiterates the recommendations made in its previous 
twenty two Reports and observes that ordinarily Rules should be framed 
as early as possible after the enactment of an Act and mn no case the 
period should exceed six months. If no rules are framed within the said 
period after the enactment of the Act, the Department concerned should 
bring in each case this fact 10 the notice of फिट Committee stating the 
reasons to the satisfaction of the Committee for not framing the rules 
within that period 

The Committee further recommends that whenever an Ordinance 
is promulgated, the rules should be prepared simultaneously so that 
Rth‘ulere should not be wide gap between the Ordinance/Act and the 

OSV 4
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2. Reference of Section under which Rules are framed 

The main function of the Committec on Subordinate Legislation 18 to scruttmse and report to the House whether the powers to make regulations, rules etc., conferred by the Constituhon or delegated by 
Legislature are being properly exercised by the Executive within the delegation The Committee observes that the Government Depart- 
ment generally supply the copies of rules without the preamble or note above the rules with the result that it becomes rather difficult for Commuttee to know under what precise authornty the rules have been framed. The Commttee further observes that reference of the section under which each rule or order was framed 1s not indicated generally i the margin of each rule. The Committee is of the view that giving of reference of the section under which each rule has been framed in the margin of each rule is essential to enable the Committee and all concerned to know under what precise authority each rule has been framed 

. 
The Commuttee reiterates the recommendations made in its earlier Reports that whenever rules 816 supplied to it the authority or the relevant section under which a paiticular rule or set of rules has/have been fiamed should also be mentioned in the mergin of each rule. 
If 1n the margin of each set of rules there 15 no reference of the section (s) under which each rule has been framed Government De- partments may invanably supply a memorandum containing the refer- ence to the relevant section of the Act under which each rule has been framed so that the Commuttee may be able to understand under what precise authority each rule has been framed and whether in any case the Government has transgressed the powers delegated by the Legis- lature. 

- The Commuttee further recommends that whenever several amend- ments are made 1 a set of rules the same may be republished afier ncorpoiating all the amendments made from time to time. This re- commendation of the Commuttee should be observed meticulously. 

3. (i) Supply of printed and up-to-date corrected copies of the Rules 

The Commuttee observed that certain Departments supplied cyclo- styled copies of the rules for its scrutiny. During the scrutiny of the rules the Committee came. across a large number of typographical/spel- ling mistakes in those copies, with the result that it was difficult for it to determine whether the errors were typographical or they actually existed in the rules, as originally published in the Gazette. The Com-, mittee, therefore, recommends that copies of the rules to be supplied to it by the Department should be in the printed form or in the form of Gazettee in which they are published पी, however, 1t is not possible for the Department to do 80, 1t should be ensured that the copies of the * rules, orders etc. are up-to-date , meticulously compared and duly corrected before supplying these to the Commuttee to save its valuable time in pointing out such mistakes : 

The Commuttee further recommends that it is the duty of the Department concerned to see that the 1ules supplied to the Commuittee
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are amended up-to-date and ensure that the suggestions/recommend- 
ations/observations made by the Committee from time to time and agreed 

to by the concerned Department are implemented by the Department 
and incorporated in the rules. 

.. The Committee further recommends that whenever any Act 15 

amended, it should be looked that the relevant rules and forms are 

also amended so as to bring them in consonance with the change पंप 

the Act. 
- 

(ii) Footnote in the Act and Rules 

o It came to notice of the Committee that some times 1t 1s laid 
down in the Act and Rules that such Act and Rules shall come into 
force on such date as may be specified in the notification by the State 
Government. The Committee is of the view that in such circumstances 
the date of commencement of the Act and Rules should invarably 
be given in the footnote so that legislators in particular and the public 
in ‘general may come to know as to from which date the Act and Rules 
had come into force. 

The Committee further recommends that whenever any amend- 
ment is made in an Act or Rules framed thereunder, it should also 
invariably be stated in the footnote the reference of the Act or Rules 
by which amendment has been made. 

4. Publishing the Acts and Rules in Hindi 

The Committee observes that at present Acts and Rules are 
available in English language only. The Regional language of the State 
as well as National Language 1s Hindi. Under the Haryana Official 
Language Act, 1969 at present, whenever any Bill is introduced 1n the 
State Legislature, 1ts authenticated Hind1 translated version 15 also 
supplied to the Members. The Committee reiterates its earlier recommen- 
dation and recommends that all the Acts and Rules be translated into 
Hindi and made available to the legislators in parcticular and the public 
in general so that everybody may be able to know the law of the land. 

5. Laying of Rules on the Table of the House 

The Committee has observed that a majority of the Acts contain 
provisions requiring the Government merely to publish the Rules framed 
thereunder in the Official Gazette. There is no provision for laying the 
same on the Table of the House, with the result that the House can 
exercise no direct check over them. The Committee is of the view that 
there should be uniformity in the provisions of the Acts, delegating 
legilative powers and recommends that in future all the Acts, enacted 
by the State Legislature whether falling in the State List or Concurrent 
List of Seventh Schedule of the Constitution of India, which contain 
provisions for making rules, should also invariably lay down provisions 
for laying of rules on the Table of the House as soon as possible. 

6. Delay in laying Rules on the Table of the House 

. The Commuttee recommends that where the rules, orders etc., are 
required to be laid on the Table of the House/before the State Legis- 
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hf‘ure under any statute, the same should be laxd on the Table of the 
House as early as possible immediately following such publication in the 
Gazettee, so that the House may statutorily modify or annul such 
rules. If such rules are published, while the Assembly 1s 1n Session, 
the rules should be laid on the Table of the House during that Session. 

The Committee also recommends that in future each Government 
Department concerned should invariably forward with each set of “Orders” 
such as rules, regulations, byelaws, etc., the following Statement of 
“Orders” 1n respect of which there has been delay in framing the orders 
and laying them on the Table for the information of the Commnuttee :— 

Statement of ‘Orders” such as rules, orders, regulations, etc., 
in respect of which there has been delay in framing the ‘“Orders” and 
laying them on the Table — ) 

Sr. Name Descrip- Date of Date of Approxi- Depart- 
No of tion of publication laying mate ment 

order “Order” 1n the on the delay and concer- 
Gazette  Table reasons ned 

of delay, 
if any 

-.“"} 

7. Implementation of recommendations of the Committee 

The Committee observes with great regret that the work regard- 
ing the implementation of recommendations/observations 1s very slow. 
The Committee, which works on behalf of the House, felt that the object 
with which it was constituted would be defeated if its recommendations 
are either not implemented at all or are implemented after a long 
time. - 

The Commuttee, therefore, recommends, that the action on the 
outstanding recommendations and observations contamned 1in 1ts earlier 
reports should be given top priority and expedited. The Committee also 
recommends that when a recommendation 1s implemented by the Govern- 
ment, the Department concerned should supply a copy of the notification 
containing the amendment in the rules alongwith the statement showing 
the action taken by the Government in the implementation of its re- 
commendations/observations. 

8. Availability of Copies of Acts and Ruels to Public 

The Comnuttee 1s of the view that copies of all the Acts and 
Rules framed thereunder, as amended up-to-date, are generally not avail- 
able in the Government Press for the use of the Public. The Ccmmittee, 
therefore, recommends that copies of all the Acts and Rules made 
thereunder should be kept up-to-date in the Press for sale to the Public.
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SCRUTINY OF THE PUNJAB MEDICAL REGISTRATION RULES FRAMED UNDER SECTION 24 OF THE PUNJAB MEDICAL 
REGISTRATION ACT, 1916 

The Commuttee scrutinzied the Punjab Medical Registration Rules framed under section 24 of the Punjab Medical Registration Act, 1916 and made the following observations/recommendations thereon : — 

General 

While scrutinizing the Punjab Medical Registration Rules framed under section 24 of the Punjab Medical Registration Act, 1916, the Committee came across a large number of typographical mistakes in the cyclostyled copies of the Rules supplied to the Commuttee which had resulted 1n unnecessary wastage of valuable time of the Committee in pointing out the spelling mustakes etc Therefore, the Commuttee re- commends that the Rules be got re-printed after implementing the recommendations/observations made by the Commuttee. 

The Committee further 1ecommends that the word “Punjab” where-ever it occures 1n these Rules may be substituted by the word “Haryana®’. 
4 

e/ 
o Rule—4, 

_ ‘4 EBach page of the register shall be varified by the Regis- trar’s signature”, 

The Commttee recommends that Rule 4, be recast as under — 

?  “The Regustrar shall record a certificate on the first page of the Register stating that the register contains pages 1 to——and each page of the register shall be verified and signed by the 
Registrar™, 

“5 'The Registrar shall 1n every year, on or before a 'date to be fixed in this behalf by the Council cause to be printed and published in Form No 1] appended to these rules, the list to be known as the Pumab Annual Medical List setting forth :— 

(a) all names for the time being entered 1n the Punjab medical * Register, arranged 1n alphabetical order, 

(b) the registered address or appointed of each person whose name 18 entered 1 the register; 

(०) the registered titles and qualifications of each person, and the date on which each such title was granted or each such qualification was certified; and 

(d) a district-wise index of registered medical practitioners.” 
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, The Committce recommends that पा line 3 of Rule 5 between 
the words ‘Published’ and ‘in’, the words पा official gazette’ be" 1nserted. 

The Committee further recommends that in line 2 of Rule 
5(a) between the ¢sign °,” and the word ‘arranged’ the words ‘and should 
be’ be inserted and sign *," be deleted. 

The Committee also ‘recommends that Rule 5(b) be recast as 
under :— 

. “The registered address as given In the application form be 
entered in the register.”. 

Rule—8§. . 

“6. Bvery person other than a person registered under the 
British Mezdical Acts or a person already registered under any Medical 
Registration Act in force in any other Province in India applying 
for registration under the Act, shall pay a fee of (Rupees. 20) which shall 
accompany the application for registration. 

6.A Every registered practitioner who applies to the Regis- 
trar for a duplicate copy of his registration certificate shall pay a regis- 
tration fee of Rs. 3 (including cost of stamp affixed on Registration 
Certificate) . 

The Committee recommends that Rule 6 be recast as under :— 

“Bvery person will be" registered under Indian Medical Regis- 
tiatton Act, 1956 and amended from time to time shall pay a fee 
of Rs. 200 (Rupees two hundred only) which shall accompany the 
application form for registration.” . 

The Committee further recommends that 10. Rule 6-A, the fee of 
Rupees three for obtaining a duplicate copy be enhanced to Rupees 10. 

Rule—7. 

“7. Every registered practitioner who applies to the Registrar 
in respect of any additional quahfication obtained subsequent to regis- 
tration or for any alteration shall under the Act pay afee of Rupees 5 
for each addition or alteration unless the Additional qualification has 
already been registered under any Medical Registration Act in farce in 
any other Province पा India 

7-A  The Registrar 1s empowered to erase from the Register 
with the written approval of the President the name of any registered 
person with whom he 1s unable to establish communication provided 
that any name so erased may be re-entered in the Register by direc- 
tion of the Medical Council upon payment of a fee of Rupees 107, 

. The Committee recommends: that in line 3 of Rule 7, for the 
figure ‘Rupzes 5°, the figure’ ‘Rupees 10’ be substituted.
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The Committe? also recommends that in line 4 of Rule 7 for the word ‘Additional » the word ‘additonal’ be substituted. 

» The Committee further recommends that 1n line 6 fo\r the word ‘Province’ the words ‘State or U.T.’ be substituted. 

The Committee further recommends that in the last line of Rule ‘/- 7-A, for “the figure ‘Rupees 10°, the figur\e ‘Rupees 20°, be substituted. 

Rule—S8. 

3 “8. The Registrar shall recewve all fees payable under the Act and shall credit them to the account of the Council in the Imperial Bank of India.” i 

The Committee recommends that in lines 2 and 3 of Rule 8 for ['} the words ‘Imperial Bank of India’, the following be substituted :— 

“State Bank of India or any Scheduled Bank”. 

Rule—9. 

““9. Definition.— 

(@ to (c) , ¥ * *‘ * + 

जे * * ¥ ES 

(@) “the President” means the President of the Punjab Medical Council Conci - 

(e) . नं * * TN P 

% * - = % *'”- - 
’ I 

The Committee recommend’s that mn rule 9(d) the word ‘Counci’, 14 be. deleted being superflous. - - . 

Rule—10. 

“10. The Regstrar shall maintain a list 1n Form 1 appended in the rules, contaming the names of members elected on the Punjab Medical Council. The electorates they represent the date of election of each such member, the term of his office and date of retirement resignation, death of removal of each such member. The list shall also contain similar particular पा regard to the members nominated by Govern- ment. The Registrar shall keep the list always up-to-date to that it may show at glance when the election or nomination, as the case may be, is to be made.”. 

The Committee recommends that 10 ' line 5 of Rule £ 10 between the words ‘death’ and ‘removal’ for -the word ‘of’ the word 19 <r 9० substituted. ) ’
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The Committee further recommends that in me 4 of Rule 10, /¢ after the word ‘retirement’ the sign ‘; be added. 

Rule—12, ’ ‘ 
“12. If a vacancy occurs in the office of a member of term of Council previous to the expiry of his “term of office through resignation, death, removal ' ०01 disability of such member or otherwise, the Registrar, shall make a report in writing regarding the vacancy to the President if the vacancy be in respect of an elected member and to Government through the President in case the vacancy be in respect of a nominated member.”. & 

The, Committee recommends that in line 3 of Rule 12 between the words ‘removal * and ‘disability’, for the word ‘of’, the word ‘or’ be substituted. . 

Rule—13. ] 
' 

17 

“13. A vacancy occuring in any manner whatsoever in relation to an elected member ‘shall be filled by election in the manner herein after provided. 

The State Government shall appoint any person as a Returning Officer :— 

P 

(i) in बह case of a vacancy to arise as a result of the expiry of the term of any member, not later than 60 days before the expiry of such term; and \ 

() in the case of vacancy occurring as a result of death, resignation or removal as soon after such death; resignation or removal as may be convenient and issue a notification in the official Gazette of the coming election, for the infor- mation of the electorate and requiring the election of the ‘member by a date specified therein;” 

The Committee recommends that in line _‘3, of Rule 13, the ex- pression “any person” is vague one. The Committee, therefore, recom- mends that it may be substituted by the words “Registrar or Deputy e Registrar™. : 

The Committeé further recommends that in line 1 of Rule 130 19 for the words ‘to arise’, the word ‘ocours” be substituted. ) 

The Committee also recommends that sub-rule (ii) of Rule 13 oo be recast as under :— ! 

“In case a vacancy occurs as a 16800 of death, resignation or removal, as soon as possible after such death, resignation or removal, the Registrar shall issue a notification in the Official Gazette for the information of the electorates speci- fying the date of election etc. for filling up the vacancy.”



. Rule—14. 

12 . 

“14. The following procedure shall be adopted for the filling 

of vacancies by election ":— 

(1) The Electoral Roll shall -be prepared by the Registrar, in 

Form II appended to these rules, It shall contain the name, 

qualifications and address. 0 every, person qualified, .to vote 

for the election of a member to fill up the vacangy or 

vacangcies. 

(2) Candidates qualified for being elected shall be proposed and 

(3. 

seconded by persons qualified as electors in  Form m 

appended to these rules. No -elector- shall, propose, or second 

- the nomination of more -pexson than are requued to fll 

up the vacancy or vacancies. If more nomination _than 

are required to fill up the vacancy or vacancies be subscribed 

by the same elector all nominations subscribed by mm shall 

be held to be void. 

The Candidate shall sign the nomination papers: declamng 
that he is willing to serve on the Council, if elected. In 

the absence of such declaration the nomination shall be 

treated as invalid. 

(4) and (5) 
* % % * * 

* * ' * " * %* 

(6) If in ०856 of any election the number of candidates duly 

nominated .does not exceed the number required to fill up..the vacancy 
or vacancies, the Returning Officer shall . forthwith declare all such 

candidate to be elected. ' 

(7 If in case of any such election -more ,ca.n'didates than are 

necessary to"fill up the vacancy or vancancies, are,nomipated, the Return- 

ing Officer, after scrutiny of the nomination papers shall forthwith 
publish their names and .addresses .in फिट , Punjab Government Gazette 

apd ‘shall fyrther. cause their names (0 be entered in ballot paper in 
Form: IV appended. to these rules. * , . 

(8) Twenty one days before such- date, as may be appointed by, 
the Returning Officer in this behalf, the Refusning Officer shall send 

t by post and under certificate of posting to each elector a ballot paper in 
Form IV appended’to these rules, signed by ‘the Returning Officer. 

(9) ‘Before such date, as may be appointed by the Retnrning 
Officer in this behalf, every elector, desirous of voting; shall send by 
registered post his ballpt paper to the Returning Officer after recording 
-his--vofe ‘or. votes and . affixing his signatures "therson in the manner 
presoribed therein. -Provided .that any ballot-paper which is mnot received 
by the 'Returning’' Officer before 12 noon on the date preceding the date 
fixed for the counting of votes or which does not in any way confirm 
to ‘these rules shall: be rejected. ’
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(10) The Returning Officer shall attend for the purpose of counting the votes on such date and at such time and place as may be appended 1n this behalf. Any candidate may also be piesent either in person or an accredited representative at the counting of votes. 

(1 1) * * & * * 

* * * * %* 

(I12) When an equality of votes is found to ‘exist between any candidates and the addition of the vote will entitls any one or more of the candidates to be declared elected, the determination of फिट person or persons-to whom such additional 'vote shall be deemed to have been given shall be made by lot, to be drawn by the Returning Officer in the presence of the candidates or their representatives who may be present at the time of the counting of votes. 

P (13) &* % * & * 

* & * * * 

(14) The Returning ‘Officer shall notify in the Punjab’ Govern- ment Gazette and in such other manner as the Council may deem fit the date, time and place fixed for each of the following proceedings :— 

@iy The date fixed for the receipt of nomination paper. 

() The date fixed for the withdrawal of the nomination. 

(m) The date fixed for the issue of the voting papers by thé ] 
Returning Officer. 

(v) The date fixed for the receipt of the Ballot Papers by the 
Reéturning Officer. 

(४) the date fixed for the counting of the ballot papers.”. 

. The Committee recominends that in lite 2 of Rule 14(1), the 
sign °,” between the words rules and पा” be substituted by the sign °.>. 

The Committee further recommends that 10 lifieli of Rule 14(1) between the: words: “person qualified” and “to vote” the -words ‘“under the Indian Medical Council Act, 1956” be inserted. 

The ‘Committee recommends that पा the end of Rule 114(1), thé words da‘el& thde case may be’ be added. and the sign () after »the word ‘vacancies’ be 
cleted, 

The Committee recommends that in line 4 in rule 14(2) for the word ‘person’, the word- ‘persons’ be. substituted. 

The Committee recommends that last sentence of Rule 14(2) be recast as under :— 

“A nomination paper shall bé declared invalid' if a- proposer 
or a seconder has signed nomination papers of more candi~ 
dates than” the number of’ vacancies.” ' 

%) 

ufl'_
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. The Committec recommends that the sign and words प्र elected’ 
appearing in line 2 of Rule 14(3) be deleted being superfluous, 

The Commuttee recommends that the word “‘candidate” appear- 
ing in last line of Rule 14(6) be substituted by the word “candidates”. 

S 
- 

The Commuttee recommendsthat Rule 14(7) be recast as under :— _ 

“The Returning Officer after scrutiny of the nomination papers 
shall forthwith publish the names of validly nominated 
candidates and their addresses in the Haryana Govt. Gazette. 
In case the number of candidates after withdrawal exceed 
the number of vacancy or vacancies to be filled up, the 
Returning Officer shall forthwith publish the names of 
the contesting candidates alongwith their addresses in the 
Haryana Govt. Gazette and shall further get their names 
printed फ Ballot paper पा form IV appended to these rules.” 

The Committee recommends that in line 3 of Rule 14(8) the words 
“by post and under certificate of posting” be substituted by the words 
“by registered post.” 

The Committee recommends that proviso to Rule 14(9) be deleted 
and the time for receipt of Ballot Papers be prescribed in sub-rule (14) 
(iv) of Rile 14. 

The Committee recommends that in Rule 14(10), in फट 3, for 
the word “appended” the word “fixed” be substituted and in line 4, 
bgtwee_n the words “or” and “an” the word “through” be inserted. 

The Committee recommends that in the last line of Rule 14(10) 
between the words “the” and “Counting” the words “time of’ be 

" inserted. 

The Committee recommends that in line 1 of Rule 14(12) the 
words “to exist” be deleted being superfiuous. 

The Committee also recommends that पा hine 2 of Rule 14(12) the 
words “the addition of the vote” be substituted by the words “an . 
additional vote™. 

The Commuttee further recommends’ that 1n line 6 of Rule 14(12) 
etween the words “their’” and “representatives” the word ““accredited” be in- 

serted. 

The Committee recommends that in Rule 14(14) (i) to (iii) and 
(v) between the words “date” and “fixed” the sign and words, “time and 
place” be inserted. 

The Committee recommends that in Rule 14(14) (iv) between the 
words *‘date” and “fixed” the words “and time” be inserted and “The 
time of receipt of ballot papers will be upto 3.00 P.M.” be added in 
the end of sub-rule (14) (iv) of Rule 14. .
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Rale—15. 

“15. The State Government may, of its own motion, or on an 

objection made before 1t, declare any election that has been held to be 

void on account of corrupt practice or any sufficient cause and 

may call upon the electorate to make a fresh election. 

The decision of the State Government under this Rule shall be 

final.”. 

The Committee recommends that in lne 2 of Rule 15,” between 

the sign *,” and the word “declare” the words “within six months after 

declaration of the election” be inserted. 

Rule—16. 

“16 If any question arises as to the intention, construction or 

apphcation of any of these rules, which 1 the opimon of the Returning 

Officer, should be referred to the State Government the Returning Officer ' 

shall refer such question to the State Government whose decision thercon 

shall be final.”. 

The Committee recommends that पा. line 1 of Rule 16 the word 

“construction” be deleted 0608 superflous. The sign *,” between the words 

‘intention and ‘construction’ be deleted. 

Rule—17. 

«17. After the declaration of the election of any member, and 

when the President himself is not the Returning Officer, after the receipt . 

by hum of notice of such election from the Returning _Oflicer the Presi- 

dent shall publish the notice of the election in the Punjab Government 

Gazette and send a copy of the State Governmen A 

The Committee recommends that पा line 5 of Rule 17 the word 

“of” be substituted by the word “to”. 

Rule—18. 

“18. (1) No election of & Vice-President of the Council shall be 

held at a meeting unless not less than fourteen days notice of the 

holding of such meeting has been given to all members of the Council 

by delivery at their ordinary place of resident of a notice, which shall 

specify that such election 1s to take place at the meeting पा question. 

() A candidate for election to the office of Vice-President 

shall be nominated by a proposer and a seconder who shall be members 

of the council present at the meeting. 

(3) The person elected shall assume office from the date of 

election. : 

-18.A. Ballot to be taken-Voting for the office of Vice-President 

shall be by ballot, and if only one candidate for the office 1s proposed, 

the members, present shall be required to vote by writing “Yes » or 

'रेछ 

33 

teo
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, हि “No” on the ballot paper, and if a majority of votes 18 not in fhe affirmative, the election shall be postponed to the next meeting of the Council when a further ballot shall be taken in respect of .such candi- dates as many them be proposed,. and the Chairman of the meeting shall’ not have a casting vote. 

18.B. Method of electing Vice-President..when the -office of Vice- President of the Council has to be filled :— 

(@) If one candidate obtains more -votes than any. other then such candidate shall’ be deemed to be elected ; 
N (b) If two or more candidates obtain-an equal- number of votes, the Charrman of the meeting shall decide between the candi- dates by drawing lots, in the presence of all the membets- of the Council who may attend, after due notice to be present ¢ for the: purpose.”. 

W The Commuttee recommends that Rile 18(1) be -recast-as under-:— 

“No election of a Vice-President of the Council shall'‘be’ held , at a meeting unless not less than fourteen days notice of holding such ~ meecting *has been' given to all members- of the ‘Councit at therr ordinary place of residenee, which shall specify 'the date, time and-place of sych meeting.”. 

The Committee further recommends that Rule 18(2) be recdst: 88 under — 

2y “A- candidate- for election to the office: of Vice-President shall * be- proposed by a -member and seconded by another member of the  Council* who- shall be present at thé' nieeting.”.’ 

The Committee also recommends that Rules 18(A) and 18(B) be Y amalgamated and- be recast as under :— ' 

“18 (4). Method of electing Vice-President—Voting for the office of Vice-President shall be by ballot, and if only one candidate 1s proposed,’ he shall be deemed to have been elected as Vice-President. If more than one candidates- are -proposed, then the' members: present shall be required to-vote by writing ‘Yes’-or ‘No> on the' ballot ‘paper, and the membér securing -majority of votes shall' 96 deemied ' (0 -have been elected and “if two ror more candidates,. obtain an ‘equal numbér of votes, then the Chairman of-the: meeting shall decide between -the: candidates by drawing lots, in the presence of the members attending the .meeting.”". 

Rule—20. 
' ." K 

“20. Where the. information in question is in the nature of complaint by a person or body charging the practitioner conduct in a_professional respect, such complaint shall be ing addressed to the Registrar and shall state the..grounds and shall' be accompanied by one or more declaration as of the case.”, . 

of complaint 
sto the -fadits-. 
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The Committee recommends that in line 5 of Rule20 for the & 
words ‘“‘one or more” the word घर" be substituted. 

Rule—21. 

“2]. Every declaration must state description and true place of 
abode of the declarant and where the fact stated in a declaration is 
not within the personal knowledge of the declarant, the source of the 
mformation and grounds for the belief of the declarant in 158 truth must 
‘be accurately and fully stated.”. 

The Committee recommends that for the words ‘‘description 
and true place of abode” appearingin lines 1-2 in Rule 21, the words 
“substantially .the place of residence” be substituted. 

Rule—22. 

"22. ' (1) Thecabstract'and where a complaint has been lodged, 
the complaint and all other documents bearing on the case, shall be 
submitted by''the' Registrar to .the President, who shall if he thinks fit, 
Instr uct the Registrar to ask ‘the practitionef by means of a registered 
letter for any explanation he may have offer. The documents, including 
any explanation forwarded by the practitioner to the Registrar, shall 
then be referred to a committee appointed by the Council who shall 
consider फिट same. and shall have .power to cause further investigations 
to be made and further evidence to be taken  and to refer,"if necessary, 
to a legal practitioner for adwice and assistance, and to imstruct him to 
take the opinien of the counsel and other wise to obtain such advice 
and assistance, as 1t shall think fit. 

(2) * * + -* ¥ 

* ¥ * L *u- 

The ‘Commuttee recommends that in line 2, of Rule 2201), between 
the words “document™ and *bearing”, the word “having” be inserted. 

The Committee also recommends that m line 4, 50 Rule 22(1), 
between the- words “Registered -letter’>'and “for”, the words “with A.D.” be 
inserted. ’ 

The Committee further recommends that in line 5, of Rule 22(1), 
between the words ‘“have” and “offer” ,-the word “to” be inserted. 

Rule—23, 

“23. The inquiry shall be instituted by the 15506 of a notice 1n 
writing on behalf of the Council, by the Registrar addressed to the 
practitioner, such notice shall specify the nature and particulars of the 
charges and shall inform the practitioner of the day on which the Council 
intends to deal with the case and shall. call upon. him to answer the 
charge उप writing and to attend before the Council on that day.” 

The Committee recommends that in. line 1, of rule 23 for the 
words“the issue the word “issuance” be substituted. Lf? 

be
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s The Committee further recommends that in line 4, of Rule 23, 
between the words ‘“‘day” and, “on”, the word “and” be inserted. 

८ 
<l The Committee also recommends that in lme.zSS,od/f Rule 23, for 
the word “answer” the word “reply’” and for the word “attend” the word 
‘““appear”” be substituted. 

* 

Rule—25. 

. . “25. In every case in which the Council resolves that an in- 
quiry shall be instituted and a notice for an inquiry is 1ssued accordingly, 
the complainant (if any), 'and the medical practitioner charged shall upon 
request in writing for that purpose signed by him or his legal practitioner, 
be entitled to be supplied by the Registrar with a copy of any declara- 
tion, explanation, answer or other document given or sent to the Council 
by or on behalf of the other party, which such other party will be en- 
titled on proper proof to use at the hearing as evidence in support of 
or in answer to the charge specified पा the notice of inquiry”. 

£ The Committee recommends that in line 6 and 9, of Rule 25 
for the word® ‘answer? the word “‘reply” be substituted. 

Rule—26. 

- “26. Any answer, evidence or statement forwarded or appli- 
cation, made by the medical practitioner between the date of issue of 
the notice and the day named for hearing of the charge shall be dealt 
with the President in such manner as he shall think fit.” 

The Committee recommends that in line fof Rule 26,4 the word 
‘‘answet” be substituted by the word ‘“‘reply.” 

The Committee further recommends that in lines 1and 2 of Rule 26, 
after the word ‘‘application” the sign “,”” be deleted. - 

$ s The Committee also recommends that in line 4 of 'Rule 26, 
between the words “with” and ‘“the” the word ‘“by” be nserted, 

Rule—27. . 

“27. All matertal documents which are to be laid before the 
Council as evidence 1n regard to the case shall be printed and a copy 
shall be furnished to each member of the Council before the hearing of 
case.”. है 

% The Committee recommends, that फिट Rule 27 be recast as 
under :— 

“A copy each of the material documents which are to be placed 
before the Council as an evidence in regard to the case 
shall be made available to each member of the Council 
well 1n advance of the hearing of the case.”
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Pale—28, 

“28. At the hearing of the case by the council the complainant 
and also the practitioner may be represented or assisted by a legal 
practitioner.”. 

The Commiittee recommends that in hine 2 of Rule 28, between the _ 
words “may” and “be” the words “appear personally or” be inserted. 

“29. Where a complainant appears personally or by legal practi- tioner the order of procedure shall be as follows :— 

(9 The Registrar will read -to the Council the notice of the 
inquiry addressed to the medical practitioner, 

(2) The complainant will then be invited to state his case by 
himself or by his legal representative and to produce his 
proofs in support of it. At the conclusion of the complain- 
tant’s proofs his case will be closed. 

(3) The practitioner will then be invited to state his case by 
himself or by his legal representative and to produce his 
proof in support of it. He may address the Council either 
before or at the conclusion of his proofs, but only once. 

(4) L] * * * * 

* " Cx * * 

(5) Where a witness 15 produced by any party before the Council 
he will be first examined by the party producing him, and 
then cross-examined by the adverse party, and then re- 
examined by the party producing him. The Council may decline 
to admit in evidence any declaration where the declarant is 
not present for, or declined to submit to cross-examination, . 

(6) The President may put questions to any witness and members 
of the Council through the President, may also put questions 
to any witness”. 

The Committee recommends that Rule 29(1) be recast as under :—x% 
& 

“The Registrar shall read out the notice of the nquiry addressed 
to the Medical Practitioner to the members of the Council 
present.” 

The Committee further recommends that Rule 29(2) be recast as under :— 

“The complainant shall then be asked to s‘tate पिंड case by himself or by his legal representative and to produce proof (s) in support of it.”:r 

59
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¢ The Committee also recommends that Rule 29(3) be also recast, 
as under :— . s 

“The practitioner shall' then be asked 107 state- पा case by him- 
- self wor .byrhis legal..representative and to produce proof (s) 
in support of it.” 

91 The Committee recommends that in Rule 29(5) in line 3, the 
~ word ‘“adverse” 'be substituted 'by the word “‘opposite.”. ' 

The Committee recommends that rule 29(6) be recast as under :— 

“The President and the Members of the Council through the 
President, shall thave the right :to put any number of ques- 
tions to the witnesses appearing before the @ouncil.” - 

Rule—30. 

“30. Where there is no complainant or no complainant appears 
the order -of procedure shall * 06. -as follows न 

- (0 

(2) 'The practitioner will then be invited to state his case by 
himself or by his legal representative, and to produce his 

" proof in support of it. He may, address the Council either 
before or at the conclusion of his proofs, but only once.”. 

Lo The Committes recommends that in line 1 of Rule 30 after the word 
“appears” the sign “,” be added. 

6% ) The Committee recommends that in line 1 of Rule 30(2) the word 
“invited” be substituted by the word “asked™. 

प् The Committee further recommends "080 पा 16 3 of Rule 30(2) 
the .word “‘proef* be substituted ' by the word “‘proof'(s) .”. 

पड . The Committee also recommends that the last two lines m Rule 30(2) 
starting from the. word “He may” be deleted being superflous. 

Rule—31. ) 

€. “31. (1) Union the conclusion of the case, the 'Council will 
deliberate thereon in private and at the conclusion of the deliberations 
the: President आधा call upon the Courcil to vote on the question whether 
the medical practitioner charged is guilty of infavous conduct in a 
professional respect. 

(2) If ‘the Council by a majority, votmng at the meeting find 
the medical practitioner guilty of infavous ‘conduct in a proféssional 
respect, the President shall direct the Registrar not 10, register. his name 
if 'he be an applicant for registration or to erase his name from the 
register -of -registered:-practitioner if he is_alreadya registered practitioner.”. 

L) 
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The Committee recommends that in- hne. I of Rule 31(1). the 
word “Union™ be substituted by the word “At”. 

The Committee further recommends that पा hne Lj of Rule- 31(2) 
the word “erase” be substituted by the word ‘“remove”. 

The Committee also recommends that 10 line 5 of Rule 3i(2) 
with the word “practitioner” alphabet *“s” be added. 

Ruile—32.. 

“32. When the registration of the name of any practitioner is 
refused, or when ,the name. of any practitioner 1s removed from the 
register. in accordance with the provision of the preceding riles) the. 
Registrar shall forthwith send notice of such refusal or removal to the 
practitioner, and such notice shall be sent by a registered letter addréssed 
to the last known address of the practitioner. The Registrar shall also 
send, forthwith, intimation of any such refusal or removal 10 the 
body or bodies from whom the practitioner recetved his qualification or 
qualifications.” 

The Committee recommends that in lme 5 of Rule 32, between 
the words “letter” and ‘‘addressed” the words “with A.D.” be inserted. 

Rule—33. 

“33. An appeal to the Council referred under Section 15 of फिट 
Act, agamnst a refusal of the Registrar to register any title or qualification 
of any person on the register of registered practitioners shall be in 
writing and shall state the title or the qualification, the grounds on 
which registration 1s claimed, and the dat¢ on which the authority from 
whom the title or qualification was recerved.” 

The Commuttee recommends that the words “The appeal shall 
be made within three months” be added at the end of Rule 33. 

Rule—36. 

“36. At the conclusion of its mquity, the Committee shall 
make a report to the Council embodying such recommendations as it shall think fit to make with the reasons for recommendations.”. 

The Committee recommends that in lme 2 of Rule 36, the word “embodying” be substituted by the word “with.”. 

The Committee further recommends that in line 3 of Rule 36, the words “to make with” be substituted by the word “alongwith”. 

Rule—38. 

. 38. The date on which the appeal is to be taken up by the Council shall be notified to the appellant. The appellant shall also be allowed if he so chooses, to represent his case before the Council erther by himself or by his legal representative.”. 

66 

62 
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. 7% The Committee recommends that in line 3 of Rule :38, after 
the word -“allowed”, the sign “,” be added 

7 1 The Committee further recommends that in line 4 of Rule 38 
the wotds “by himself” be substituted by the words “in person.” 

R~‘ule—39. 

“39. Every appeal to the Local Government referred 'under 
Section 18 of the Act shall be addressed direct to the Chief Secretary 
to the Government, Punjab, and shall be accompanied by all फिट “papers 
in print, which the appellant considers material to his case.” 

' -The Committee recommends that in line 2 of Rule 39 the words 
“chief “secretary”, be substituted by the words - “Secretary, Health De- 
partment, Haryana”
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THE BYE-LAWS FRAMED BY THE PUNJAB MEDICAL COUNCIL UNDER 
SECTION 24 (2) OF THE PUNJAB MEDICAL 

REGISTRATION ACT, 1916 

Bye-law—1 

“1—MEETINGS OF THE COUNCIL. 
- 

1 The Council shall ordinarily meet twice yearly in April and 
November for the transaction of business.”. 

The Commuttee recommends that bye-law | be recast as under :— 

“The Council shall meet at least twice 1in a calendar year in the 
months of April and November for transaction of business™. 

Bye-law—2 
~ 

¢¢ (l)* . * ¥* . * * * मे % ¥ * 

(1) A programme of business to be f{ransacted at any meeting 
shall be sent to the address of each member not less than 7 
days before the date of such meeting 

~ (m) The President may at his discreation permit registered medical * 
practitioner to attend as a wvisitor a meeting of the Punjab 
Medical Council, provided that the number of such wisitors 
at any meeting shall not be more than five.” 

The Committee recommends that 1n line 1, of bye-law 200 for the 
word “A” the word ““The” be substituted 

The Committee further recommends that in line 2, of bye-law 
2(i1) . between the words “member” and “not” the words 0 the Com- 
mittee” be 1nserted. 

- -~ 
[ 

The Committee also recommends that. 10 line 1, of bye-law 2(ui) between 
the word “permut” and ‘‘registered”, the word: “a” be 1nserted. 

. है 

The Committee also recommends that after bye-law 2000 the bye- 
law “2(@iv)” be added as under :— 

« . “(iv) Three Members shall constitute a quorum’. 

Bye-law—-s 

“3  An extraordinary meeting of the Council may te ceiled by the 
President whenever it appears to bim to be 'necessary, and, stall be called 
by tl_hlm on a requisition in writing made by not less than 6 members, 
stating -the purpose or purposes -for 18 bemng called. 

3 
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3-A. The Council shall appomnt, a Sub.Commjttee. to be . k.nown. a8 “Executive Commitfee” consigting of :— 

3-B and 3-C ke * * कक * * ® * 

* * * * * * & * * * 
0 

3—D. The meeting of the Registration Sub-Commuittee shall be held not less than a fortnight before the, meeting of the Council and 15 recommendations shall be circulated to, the membpers before the meeting of the Council. 

. 3-——E.* * A * * %k * ] * * 

* * * * * %, * * * * 

3—F. The functions of the Executive Committee shall be as follows :— 
\ 

(1) To supervise the publication of the Punjab Medical '_Register. 

(2) To draft business other than motions and amendments notified by members and submit 1ts recommendtions thereon. 
sk * % * * £ %* * L कु * 

E %* * मे * * * %* * IF_”_ 

/4 The. Committee . recommends that in the Jast bre cf Eyclaw 3 दि the .word “1s” the word ‘*“ts” be substituted.’ 

The Committee . further recommeénds- that 1n line 2 of ‘bye-law 3—A after the words “Executive Committee” the sign” ,*” be added. 

The Committee also recommepds. that.in line,2 of :byedaw, 3—D. for the word “1s™ the word “its” be substituted. 

शा F The Committee also recommends .that at the.end of .the, bye-law, \ 3—F. (2) the. words“ to the Council” be added. 

Bye-law—4 2 ’ 

“4. The meetings of the .Council shall be held: at such times and places as the President may_ direct. 
' 

Ordinaryly the meeting shall be held in Lahore in the - Winter :and Simla in the summer.”, 
" 

-~ The Committee. recommends that 1n the bye-law 4 :for the words 
%Y “Lahore in the Winter and Simla in the Summer” the words “Chandi- garh the capital of the State of Haryana” be substituted. 

Bye-law—5 

- “5. Every meeting of ,the Council shal'l be, resided: over'f,by'. th'%‘r President .or in his absence, छह, the vicn',e‘;,'fl’re“siglep‘,'t. ‘pS.hO'yhld-the; office.;of ; 

¢
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the President:-thervacant or §hould for'any cause thé Presidént 96 unable 
to'«carry .outrany of ‘the'duties “belonging to'his office, 'the Vice-President 
shall act for him. In the absence of both the President and Vice-Pr 
dent from a meeting, the members present shall elect a Chairman from 
among themselves to /‘preside’-at ‘the ‘mieztimg.” . 

The Comiiiittee ‘recommends that byelaw 5 be fecast as under :— 

“Bvery meeting of the Council shall be presided over by the 
President or in his absence by the Vice-President. In ‘the ~ab- 
sence of both from a Council meeting, the members present shall 

rglect a Chéifman 'from ' amiong themselvés ' ६0. preside at the 
‘meeting . 

Bye-law—6 ~ . , 

“6. (1) If, -at, time appointed for a meeting” or with 20 minutes there- 
after,”a quorum is' not present, फिट meeting shall stand adjour- 
ned to some future day to be' appointed by the President 

(i) It-shall be the duty of the Registrar to ascertain 1f a quorum 
15 presént. Sevén members constitute a quorum कि 

The Committee recommends that inlme 1, of bye-law -6(1) for the 
figuie " “20” ‘the"figufe " "30" be substituted 

The Committee further recommends that in last line of bye-law 
6(1i) the words ‘‘Seven members constitute a quorum” be deleted. 

Byelaw—7 

“7. Notice of a motion shall reach the Registrar at least weeks 
before the date fixed for a meeting and a copy of such motion 
shall, if approved by the President, be sent by the Registrar to 
the address of each member not less than 15 days before 
the date of the -meeting.” 

The Commuiittee recommends that in line 1, of bye-law 7 between 
the words “‘at least” and “weeks” the word “four*” be inserted. 

Bye-law—8 - ‘ > 

, “g T * ¥ 0% * * * Y * ok 

* * * * * * * ,.” ऋ गे के 

(8)-* . * * * * * ok * * % 

(b) A motion or amendmént Wisallowed under ‘bye-law. 8(a) shall 
not 06 circulated to members nor shall it be entered in the minutes of * 
the proceedings of the Council, rdor shall any discussion in Council be 
permitted in respect of any order passed by the president under -bye-law 

¥7? 

€y
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8(8); provided that any .member of 06: Council on application to tide 
Registrar may in respect of a motion or amendment disallowed by the 
President.”. : ‘ , 

0 The Commuttee recommends that bye-law 8(b) be recast as under :— 

“A motion or amendment disallowed under bye-law 8(a) shall 
not be circulated to the members and discussed in the meeting.”’. 

Bye-law—9 , i 

Ap “9. A Roll-book_ shall be kept by the Registrar in' which each 
member attending a meeting shall enter his name on the date of such 
attendance.”, 

The Committee -recommends that bye-law 9 be recast‘as.under :—' 
91 - “An attendance register shall be kept by the. Registrar in which 

each member attending the meeting shall sign.”. 

.'.\1 - Bye-law—11 

. “l1. Every motion of amendment at a meeting  must be seconded, 
otherwise the motion or amendment shall drop.”. 

3 The Committee recommends that i bye-law 11 for the word “drop” 
"the words ‘“be considered as lost” be substituted. 

e Bye-law—12 . 

“l12. (1) A member desiring to make any observations on any 
subject before the Council shall speak from his place, shall rise when 
he speaks and shall address the president.”. 

(il) * * * * * जद To% % *® 
* L* , % * * थी. * % * 
# % . * * * % * - * 99 

. o 

- The Committee recommendé that in byé-law 12 (1) for the word 
तट “president” the word ., “Chair” be substituted. 

r 

< Bye-law—I18 

*18. (1) When any member has made a motion, other member 
may speak on itin such order as the President may direct; 
provided that the seconder of a motion may with the permission 
of the president, reserve his remarks and may speak at any 
period of- the debate - 

(i) After all the members, have had an opportunity of 
- speaking, the mover may speak once by way of , reply, his 

+ speach being limited 'to '5 minutes.. , ' 
3 . 

(iif) *. » * * * क्र *x - % 
* * * - % % * * *- oW
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(४) A member who has spoken upon a motion may speak 
against upon any amendment thereof afterwards moved.” 

The Committee recommends that 1n line 4 of Bye-law 18 (0 after 
the word “any” the words “time during the” be added. 

The Committee further recommends that in line 3 of Bye- 
law 18 (i) “speech” and “being” the word ‘‘ordinarily” be inserted. 

The Committee also recommends that Bye-law 18 (iv) be recast 85 
under — . 

“A. member- who has spoken on a motion can also speak on any 
amendment moved afterwards 

Bye-law—19" 

“19 A motion or an amendment shall be recorded in writing if 
so directed be the Chair.”. 

24 

The «Commiuttee- recommends' that लिए ' the words “so directed”’ the 9 
words ‘*‘desired necessary®’ be‘ substituted. 

Bye-law—20 

“20. A motion or amendment shall be withdrawn after having been 
read from the Chair, or read by the authority of the Chair without- per- 
mission of the Council. When a motion or amendment is withdrawn the 
rcason shall be stated in the minutes.” 

The Committee recommends that in line 2 for the word “from” 
.the word “by” be substituted. 

The. Commuttee fusther recommends that'im line 2 the word “by”’ 
be substituted by the word *with>”. 

The Committee also recommends that 1m: last line-the word “‘stated” बा 
be substituted by the word “recorded” 

Bye-law—21. . 
. 

““21. ' 

O&G) . . . . हि 
* * - * मद * 

(ii) The President shall so determine thé method of taking votes by * 
division.” 

The Committee recommends that‘in’ line 1, of Bye-law 21070 the word 
be deleted being superfiuous 1ot
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} 
Byefl-law_'—zz. A 

“22. If any motion made involve§ more than oné point, the President 
may, at his discretion, divide 1t so that each point may be determined 
separately.” ' ot b 7 रा ) 

(४ ४ The Committee recommends that 1n hine 1, the word “made” be deleted 
being superfluous. . < 

(०9 The Committee fuither recommends that 10 hne 2, between the words 
“it” and “so” the words “in such form” be inserted. 

Bye-law—24. 

“24, If any when all the amendments have been negatived the original 
motion shall be put to the vote.” 

Y The Commuttes recommends that 1n line 1, the words “any when” 96 
deleted being superflous. 

Bye-law—:25. 

.- ५25. If any amendment be carried, the original motion (so amended 
< shall be regarded as a substantive motion) and amendment to such motion 

may then be moved.” - 

fe5 The Committee recommends that 1n line 1, the word “be” be substituted 
by the word “is”. - - 

Bye-law—27. 

“27. When an amendment 15 under debate, no further proposal shall 
be re:celved except one of the following :— 

(D The adjournment of the debate on the amendment, namely'— 
:‘That the debate.on the amendment be now adjourned®. 

(1) The adjournment of the Council, namely — 

“That the Council do now adjourn.” 

(0 The closure of the debate on the amendment namely— 
“That the Council do now proceed (0 vote on the amendment.”* 

,(f, The. Committee recommends that for the word “debate”, the word 
“discussion” be substituted wherever it occurs. ) 

09 The Committee further recommends that पा line 2, the word “recerved” be substituted by the word “entertained’’. 

_ Bye-law—28. 

“28. The proposal for the postponement of the question may sp-ec'ify a date for the further consideiation of the question, or may be to the effect that the postponement be made sine die.” . - o 
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The Commiitee recommends that the last two lines starting from “or may jeg: 
be” be deleted being superfluous. 

Bye-law—29, 

**29, 1f the proposal for the adjournment of the debate be carried, the 

Council shall pass to the next 1tem on the programme of business, and the- 

debate shall be resumed at the next ordinary meeting of the Council. The :¢- 

proposer for the adjourment shall, on resumption of the debate, be entitled to - 

speak, first.” दर 

The Commuiitee recommends that the word “debate’ be substituted by /o7 

‘the word ‘“‘discussion”, wherever 1t occurs. 

Bye-law—30. 

«30. If the proposal for the adjourment of the Council be carried, 

,~ the question under debate sh.all be dropped from the programme of business.” - 

The Commuittee recommends that m hne 1, the word “‘be” be substituted  ! ० 

by the word “is”. पं 

Bye-law—32. 

“32  The proposal for the closure shall be made and seconded with- 

out debate and shall , unless the President or Chairman, 85 the case may be; 

shall rule otherwise, be put forthwith. In event of the proposal being, 

carried, the motion or amendment under debate shall be 8 once voted on by ' 

the Council *”" 
Ay 

The Commuttee recommends that the word “debate” be substituted by /%7 

the word “discussion’ wherever it occurs . . 

The Commuttee further recommends that 10 line, 3, for the word “rule” 
thé word “ho'd” be substituted. ) 

,"’l—- 

Bye-law—33. 

“33. The proposal for the previous question shall be made and 

seconded without debate, and shall be put forthwith. In the event of the 

proposal being carried, the motion or amendment to which 1t applies shall 

be’ dropped from the programme of business.” . 
. 

The Commuittee recommends that in line 2, the word “debate’ be substi- I 

tuted .for the word “discussion - . .. , ! 
i 

Bye-law—37. 

«37. A copy of the minutes of each meeting shall be sent to each 
- member within 30 days of the meeting and copy of the minutes रण each 

meeting shall also be sent by the President to the press,”. 

‘ ;T',h_e ,Comm_it’tee’ r‘e‘c'omme,nds, that Bye-law 37 be recast as under «— 1)3 

- %A copy of the minute of each meeting shall be sent to each member . 

and to the Government.”
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ही 
Bye-law—43. 

““43. The Regstrar shall fullfil all the duties that may be requited of 
him by the Act and by the rules and regulations framed the reunder.”. 

Ny The Committee recommends that in line 2 for the words “required of™ 
the words “assigned to” be substituted. 

)25 +-The Commuttee further recommends that in line 3, for the word “famed”, 
< the word ‘““made’ be substituted. 

लि Bye-law—49, 
a 

“49. The Council shall consider the estimate so submitted to 1t and 
shall sanction the same either unaltered or subject to such alteration 85 shall 
be deemed fit.” 

The Committee recommends that bye-law 49 be recast as under *— 

“The budget estimates shall be considered and approved by the counci) 
with or without alterations 

nhb 

Bye-law—>51. 

*“51. The registrar shall not retain ता his hands a sum of more than 
Rs. 100 for contingent expenditure.” 

The Committee recommends that bye-law 51 be recast as under .— 

“That the Registrar shall not retain a sum ' 0 more. than Rs. 500/- as 
imprest money for contingent expenditure” 

by 

Bye-laws——53-53A. 

“53. A bill or other vouchers presented 85 a claim for money shall 
be received and examined by the Registrar. दा the claim be for a sum not 
exceeding Rs. 20 and a sum exceeding Rs. 20/- (it shall be‘paid with फिट 
sanction of the President, provided that the claim is not unusual; if 1t 1s, it 
shall be 9616 ovef and placed before the Council at its next meeting for 
orders. All expenditure sanctioned by the President or the Registrar shall 
be reported to the Council at its next meeting. . 

(53)—A. The Registrar shall be guthorised to incur expenditure upto 
Rs. 20/- and above that sum the President.” 

/1% The Commuttee recommends that the figure ‘20 be substituted by the 
figure ““200” wherever it occurs. , 

Bye-law—54. 

“54, All transactions to which an officer of the Council in hus -official 
capacity is a party, shall without any reservation, be brought to account 

, and all moneys received shall be paid 1n full without undue delay, into the 
* current account of the Council with the Imperial -Bank of India, Lahore. 
The appropriation of receipts of the Council to its “expenditure except when 
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A 
specifically authorised by the Council 1s strictly prohubited. All drawings 
will be made by means of cheques which shall be signed jointly by the Presi- 
dent and the Registrar 

* L] * * * %* 

* * * * * %k 9 
.. 

. The Committee recommends that in line 4, for the words “‘Imperial 
Bank of India, Lahore”, the words “State Bank of India or any Scheduled 
Bank at Chandigarh” be substituted 

Bye-law——55 

“55. The accounts of the Council shall, if possible, be audited by the 
Local Audit Department, once in each year 

The Commuttee recommends that पा line 1, the : word पी possible” be 
deleted. 

Bye-law—>56. 

‘e 56, * * * *k * 

(l) * मै * 

(i1) A non-official member shall be allowed one and a half second 
class fare when travelling by raill and halting allowance and road mileage 
according to the rules for the time being applicable to Government officers 
drawing a pay exceeding Rs. 500/- per mensem, when travelling m connection 
with the business of the Council or 1ts Sub-Commuttee.” 

The Commuittee recommends that bye-law 56(n) be recast as under :— 

“The non-official members will draw TA/DA on same lines as 
drawn by Haryana Government Class I employees when travel- 
ling 1n connection with the business of the Council or its Sub- 
Committee.” 

Bye-law—57. 

“57. A fee of Rs. 20/- shall be paid to each member who attends a 
meeting of the Council or of a Sub Commuttee of the Council.” 

The Committee recommends that in line 1, for the figure * 20", the 
figure “50” be substituted 

Bye-law—58. 

*“58. Employees of the Council shall be entitled to travelling allowance 
of the same rates .as Government Servants of the same status under the 
Punjab Travelling Allowances Rules. The Registrar of the Council shall 
however, be considered to be of the rank of an officer belonging to the 
Punjab Provincial Service” 

The Committee recommends that in last line for the words “Punjab 
Provincial Services” the words “Haryana Civil Services” be substituted 

Vi34 

22 
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- . - “APPENDIX - ' S 

(Vide Rule 10) 

Registers showing the particulars of the Members of the Council. 

N-ame Address Whether Tenure Date of ' Date'on’ Ifthe = 
nominated commen- which the appoint- 
or elected cement term is to ment is 

of tenure expire in, terminatied 
“ 5 : the ordi- before.the 

T nary' ¢ due date 
. course ... mentioned 

oL s .o * - ' in column 
. 6 then'the 

, 8812 and 
, N " reason of ° 

earlier 
.termination 

1 2 3 4 5 6 .7 

N 

i P ’ 2 

- 

1 ") 

£ * 

¥ R मैं . L *k हे *.”_ 

é ' है ' ’ न i Yo, ‘A‘ ये -t 

™M The Committee recommends that प्रा entry No. 7 the word “earlier” be 
substituted -by the ‘word “such’’. '- 

< . R . 
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“APPENDIX 

FORM~—II - 

(Vide Rule 14(1)Electoral Roll 

' PUNJAB MEDICAL COUNCIL 

Qualification Address or Date of Serial No. as in Serial No. Name { 
and dates  appoint- Registration the Register of 
thereof ment Registered 
LA ‘ ) Medical 

) . Practitioners 

1 2 3 4 5 6 

है * * * * %6 

The Committee recommends that after Rule “14(1)”’ in the heading the 125~ 
sign”)”’ be added . 

[ « 

The Commuttee further recommends that 1n column 4 for the word "छा" /2% 
the word ““and” be substituted.
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. «FORM—ID T 
* (Vide Rule 14(2)) 

* o TR कर, - T * 

* L * ; * ) - थी " * 

_ CERTIFICATE. QF . DELIVERY.,.. . - ....--.. 

Sérial No. - — S - . x,.'r‘ ‘ "रा 

The Inomi""natlon paper was dehve'.r'ed to me at o‘flicel at (date and hour) 

] Date . - Signature. of- the- Returniig: Officer-” 

10-7' The- Commuittee recommends that-betwee.n-thef words"“at” and~ “office” 
the word “पाप be inserted. 

शा 
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“APPENDIX . . 

FORM NO IV 

(Vz:de Rule 14(8)) 

< FORM OF FRONT OF BALLOT-PAPER 

Counterfoit ] TCountenfait - Counterfodl  Fromt Front 

3 -'No. . 

- Number on the roll of the elector to whom it is sent‘ दे 

+ Date of Despatch 

Initials of despatching officer । 

Note—On the ०9808 of the ballot paper the No. on the roll of the elector 
to whom 1t is sent should be noted. ‘ 

Serial No 

» The above ‘ballot paper should accompany the covering letter ही under—- 

1  You electoral Number is 

2. The date of counting votes is 

3. You have as many votes asthere are members to be elected. 

4. You should vote by placing the mark X opposite the name or names 
of candidates whom you prefer. If you do not wish to use " all your votes 

~ (i case where more than one vote is allowed) you need not do so, but more 
than one vote may not be given to any one candidate 

5. The ballot-paper shall be 1nvalid, if the mark X 15 placed opposite 
»  the name of more candidates than are (0 be elected, or if the mark de- 

noting any ४०0६6 18 so placed as to render it doubtful to which candidate 
such vote is intended to apply. डे 

o " ® | " 
" * * * . . 

N . The Committee recommends that in"entry No. 1 the word “You” be )23~ 
substituted by the word ‘““Your”. 

The Commuttee further recommends that in entry No. 2 between the 124 
words “counting’ and “‘votes’ the wbrd “of” be inserted.. - 

The Committee also recommends that in line2 of -entry No. 5 the  ! ० 
word “name” be corrected as “names”,
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y 
“FORM NO. दा ' 

(Vide Rule 5) 

ANNUAL MEDICAL LIST - 
—_— 

> 
Name Qualifications and Address or Date of Seriat No. as ° dates thereof appomtment Registration पा फिट Register 

of Registered - . Prciifioner Practitioner ¢ 
1 . .2 3 4 . 5 - 

’ 

. 
. 

* ' * * * * ही 
» * * * * केश 

1%) - The Committee recommends that in column 3, the word “or” occurring < betndween the words “Address” and “appointment” be substituted by the word “a ,,- 

v 
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a “FORM_NO. III 

(Vide Rule 24) 

Notice to practitioner to attend prcceedings पा connection with the 

inqurry under section 17 of the Act. 

Sir, 

On behalf of the Punjab Medical Council I give you notice that in- 
formation and evidence has been laid before the Council by which the com- 
plainants make the following charge agamst you namely (here set out the 
circumstances briefly) and that in relation thereto you have been guilty of 
infamour conduct in a professional respect 

1. Iam directed further to give you notice that onthe ———of 
19— a meeting of the Council will be held at 

O’clock in the ———to consider the above mentioned charges against 
you and decide whether or not they should direct that your name shall not 
be registered in the . 

Your name 96 removed from the Register of Registered Practitioners 
pursuant to Section 16 of the Punjab Medical Registration Act, 1916. You 
are invited and requested to answer in writing the above charges and to attend 
before the Council at the above named place and time to establish any denial’ 
or defence that you may have to offer to the above mentioned charges and 
you are hereby informed thatif you do not attend as requested the Council 
may proceed to hear and to decide upon the said charges in your absence: 

Any answer of other communication or apphication which you may 
desire to make respecting the said charges of your defence thereto must be 
addressed to the Registrar of Punjab Medical Council and transmitted so 85 
to reach him not less than——————days before the day appointed for the 
hearing of the case 

A copy of Section——————of the Punjab Medical Registration 
Act, 1916, and of the rules to regulate the procedure for conductin any 
mnquiry referred "(0 in that section to which your particular attention is in- 
vited is enclosed herewith for your information. 

Registrar, 
Pupjab Medical Council.” 

The Committee recommends that the words “Haryana” and “appear” 
may be substituted for the words “Punjab” and “attend” respectively, wherever 
these words occur in this Form. . 1१७ 

था 

23138—H.V.S.,—H.G.P. Chd.,


